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Date of Decision: 21.8.1998
OA 225/96
fmt.Scmoti Pai w'o Late Sh.Shrivam, her huskand waz last employed on the post
of T.8.Gangmen in the office of PWI (CTF) Sawsimadhopur, Western Failway.

- Applicant

Versus
1. Onion of India through Seneral Manager, Westerrn Failway, Churchgate,
Bombay.
2. Divigional Pailway Manager, Western Failway, Fots Division, Fota.
... Respondents
CORAM:
BIT'BLE MF.GOPAL IFICHIA, VIZE CHAIPMAN_
For the Applicant eee Mr.Zhiv Kumar
Frr the FRespondents eee Mr.Zakir Hussain,bvief holder
- ‘ . for Mr.M.Rafig
ORDER

PEF ROI'BLE MF.3IFAL FRIZHNA, VICE CHAIRMAL

Applicant, Smt.Zomoti Pai, has filed this application under 3Secticn 19

- of the Administrative Trilbunals 2ct, 1935, praying for a divection to the

rezrondents to grant family pension to her and release cther dues »f her
husband.

2. Heard the learned -~ounsel for the parties. Fecords of the case have
been carefully perused.
3. Applicant's case is that she is the wife of late Sh.Shrirém, who was
-appointed as a Gangman in the oifice of FWI (2TF) Sawaimadhopur. He was
-anted temporary status. He was appointed on 21.3.23 and he. worked on the
post of T.Z.0angeen till hie death on 14.3.89. The applicant represented to
the concerned authority for grant of femily pension knt the szme was rejected
by respondent Mol on the ground that applicant's hushand wes only a temporary
statve holder and was not & rvegular employee of the Failway. It iz wrged on
behalf of the applicant that he is entitled to family pensicn in terms of the
Family Pension Gcheme. The respondents have stated that the deceased employee
wae only a temporary estatus holder Gangman and altheough he was having
temporary status but he was neither screened nor was he regularised. In the

iroumstances, it is urged by the respondents that their arieses no questicon of
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granting femily pensi-n to the applizent. It has heen held by Hon'kle the
Supreme Court in the «ase of Unicn of India and others Va. Pabia Rilaner eto.y
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(iﬁ@mtﬂ%eported in JT 1997 (&) a2 95, that no vetiral bencfit was availakle to the
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widow of casual labour who had nob been regulérised till his death. In the

ciroumstances, this application deserves to be dismissed.
-

. The Q2 ig, therefore, dismissed. Mo order zs to costs.
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(GOFAL FRISHNA)
VICE CHAIRMAN
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